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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH ¢ AT HYDERABAD

0A 203/92, ‘ Dt. of Order:16-3-94,
1. G.Prakash
2. A‘KiShan
esssApplicants
Vs,
1, Union of Ipdia rep. by its Secretary

2.

5.

6.

Be

toGovts,, Dept. of Personal Affairs,
Miniatry of Home Affairs,
Central Secretariat, New Oelhi-=1,

Union Public Service Commission,
rep, by its Secretary, Dholpur House,
NBU Oelhi.

The Saelection Committee constituted
under Rule 3 of the Indian fForest
Service (Appointment by Promotion)
Regulation, 1966 rep, by its Chairman,
Secretariat Buildings, Hyd.

State of A.P. rep, by its Prl.Secretary
to Govt., Energy, Forest, Environment
Science & Technology Dept.,
Secretariat, Hydsrabad,

Principal Chief Conservator offorests, .
Govte, of A.P., Saifabad, Hyd,
Mirmasood Ali Khan

D.Vasudsvamurthy

A.Upendra Rag
«ssfESpONdentsa

Counsel for tha Applicants : Shri M.P.Chandramouli

Counsel for the Respondents Shri N.R.Devraj, Sr.CGSC

for RR 1 & 2,

Shri D.Pandu Ranga Reddy,
Special Cpunsel for

RR 3, 4 & 5,

CORAM:

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (3J)

*

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A)
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0.A. 203/92 Dt. of Decision : 16.3.94

ORDER

0 As per Hon'ble Shri T.Chandrasekhara Reddy,Member (Judl.) 19

This is an application Piied unaer section 19
of the Administrative Tribunals Act tuldirsct the respondents
1 to 5 to review the select lists of Indian Forest Service
OfPicers of the years 1985,1986,1987 and 1988 duly considering
the names of the applicants after preparing @ valid interse
geniority list and pass such other order or orders as may

desm fit and proper ‘in the circumstances of the case.

Ze We have heard today Mr. M.P. Chendra Moull counsel
for the applicant and Mr. N.R.Devaraj standing counsal for the
reSpondents 1 and 2 and Mr. Panduranga Reddy standing counsel

for the respondents 3,4, and 5.

3. During the course of the hearing of this DA

it was brought to our notice that the issue pelating to
intarsaa seniority %a between the applicants herein and
respondants é to B_iﬁ the posts of Assistant Conservators of
forests 1is pending‘before State Administratiu; Tribunal,

The applicants herein had been directly appointed és
Agssistant Conseryatcr Forests where 2s respondents 6 tﬂgﬁéf
had been promcted to ‘the post of Assistant Consgpyator 5?
Forests from the posts of Rangers. The disputs regarding

interge seniority in between the applicants and rgapondsnts

g to B is nDt%@t resolved by the State Administrative Tribuna
Se in view of this positicn Mr. €Chandra Moulli counsel for th

applicant made a submission before this Tribunal that he may
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be permitted the withdraw, this 0A, with permision to file
a fresh OA on'the very same causs of action this 0A had been
Filéd as and when need arisss., In visu of the submission
made by Mr, Chapdra fouli counsel for the applicant, ve
pormit the applicant @q withdpay from the BA and we dismiss

5
the OA as withdrawn. Fuwpther ye permit ths applicénts to
file a fresh DA on the very same cawg, cf actian this OA
had been filed in agcordance with law as and when the seniority
list determining the in$erss seniority of the applicants anq
respondents 6 to 8 is orsparad by a competemgn, authority and if
the same gives rise to cauwse of action to file CA for the

§

game relief as in this OA,

L /(v—) — _,['},,___-—4
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(H. RAJENSEA/PRESAD) (T. CHANDRASEKH:
MEMB ER(ADMN. ) ' MEMBER (JUDL.)
16 MAR %4
Datad : The 16th March 1994, -
(Dictated in Open Court)
ﬁﬁ%ﬁz’{i/}'ﬁ’%
spr Deputy Registrar(Judl.)

Cepy to:=-
1+ Secretary to Govt., Dept, of Perscnal Affairs, Uniensf
India, Ministry of Heme Affairs, Central Secretariat,

New Delhi-1, =~ ¥ Dhg\prr =
24 Secratary,(ghefgg;jzgaggrlsii?n Public Service Commissie—
New Delhi, = ——————x _ _‘d;_’_#,ff—~“—“
3+ Chairman, Selectien Committee constituted under Rule 3
of the Indian Ferest 8ervica(Appeintment by Prometien)
Regulation, 1966, Secretariat Buildings, Hydd
4, Prl, Ssecretary te Gevt., Ensrqy, Forsst, Environment
Sciente and Technolegy Dapt., State of A.P.Sacrstariat,H
5,/ Principal Chief Bonsaervator of Forests, Govi. of A.P,Hyd—
6 One cepy toe Sri. M.P.Cnandrameuli, advacata, CAT, Hyd.
7. 0Ona copy te Sri. N.R.Devaraj, Sr. CGSC Far(R—1&25. CAT o Hoe
8, One coepy to Sri. D.Panduranga Reddy, Spl. ceunsel for AP—
8¢ O0One copy to Library, CAT, Hyd,
104 One spars copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBJNAL
' HYDERABAD BENCH AT HYDERABAD

THE HON®ELE' MR.JUSTICE V.NEELADRT RAD
: . VICE CHATRMAN
iD -

THE HON'BLE MR.A.B.GORTHI 3 MEMBER(AD)

D
THE HON'BLE MR.TGCHANDRASEKHAR REDDY
MEMBER({JUDL)

AND ‘
T THE HON'BLE 1@@’%@@@% 2 M(ADMV)

ra

- Dateds /€/3/ 1094 ,
A T

*  ORBER/JUDGMENT

CH.AR.AL/C,AINO,

0.A.No,

.:. - -—T—.:;.I:U; V (w o'?"—\)':‘ )

.:-imini‘str-aﬁ'ﬁa Tribaral |
DESPATCH ﬁ/\,
)

Contral

* Re jectied/Ordered.

(/Béder -as to costs.,






